IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.2.No.1599/97. Dt. of Decision : 2.0 - Y\RA -
1. K.Soma Ra‘u _
2. M.T.John ..Applicants.

Vs

1. The Director General,
Defence Research & Development
Organisation, Sbuth Block II,
New Delhi.

2. The Director,
Recruitment & Assessment Centre,
Defence Research & Development ,
Organisation, Lucknow Road, |
Timmapur, New Delhi.

3. The Director,
Defence Metallurgical
Research Laboratory,
Kanchanbagh P.O.,
Hyderabad - 258.

4. The Director (Admn.Services),
Defence Metallurgical Research !
Laboratory, Kanchanbagh P.O.,

Hyderabad - 258. - «..Respondents.
|
Counsel for the applicants : Mr.V.Venkateswara Rao
Counsel for the respondents : Mr.V.Rajeswara Rao,
Addl.CGSsC.
CORAM: -~
_— [

THE HON'BLE JUSTICE SHRI D.H.NASIR : VICE CHAIRMAN

THE HON'BLE SHRI H.RAJENDRA PRASAD :; MEMBER (ADMN;)%“1
»
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ORDER

ORAL ORDER (PER HON.SHRI H.RAJENDRA PRASAD : MEMBER (A))

Heard Mr.V.Venkateswara Rao, Learned Counsel for
the Applicants and Mr.V.Rajeswara Rao, Learned Counsel for

the Respondents.

2. The Applicants, who are Technical Officers,
Grade-B (Rs.2200-4000/8000-13500) in the Defence
Metallurgical Research Laboratory, offered their

candidature at the Limited Departmental Competitive
Examination,. 1998, for promotion to- Scientist-B.
Respondent-4 intimated - © (Annexure-2 to the OA) that
they were not eligible to appear a; the examination. Hence
this OA.

3. It 1is contended by the Applicants that they
fulfil the eligibility criteria which were in force untill
then, besides possessing the educational qualifications
prescribed for Scientist-B in Scheduled-III of DRDS Rules:
that they were also permitted duly'to'appear for the same
Examination held during 1995 and 1996.

The Applicants contend that the impugned
rejection of their candidature for 1998 Examination is
unlawful on the following grounds:

The DRD Service (Amendment) Rules, 1987, permit
the promotion of Scientific and Téchnical personnel who
possess five years of regular service in DRDO to appear for
the Examination for precmotion to Scientist-B provided they
fulfil the educational criteria. Prior tec this the DRD
Service Rules, 1978, also allowed a similar concession to
Technical Officer-B and others. - The pay =scales of
Technical Officer Grade-B and Scientist-B are jdentical.

There 1is no provision in DRDS Rules which prohibits
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3
Technical Officer-B from éppearing at the Examination.
Moreover, the decision to reject théir candidature appears
to be based only on the recommendation of Respondent No.2,
who, being merely a selection/recommendatory body, is not
empowered to amend the statutory rules framed under Article
309 of the Constitution. |
4. The Applicants pray for the setting aside of the
impugned order (Annexure-2) communicating the decision
{dated 29-10-97) of second respondent.
5. . The Respondents in their counter-affidavit submit
that, prior to the promulgation to the DRDS Rules in 1979,
the post JSO (Group 'B' Gazetted) formed part of the
combined Defence Science Services. On promulgation of the
said rules the JSOs were ekclﬁded from the cadre.
Thereupon a number of fepresentations were received from
the affected personnel guestioning their exclusion from
eligibility to appear in the LDCE. The eligibility
conditions were therefore reviewéd. It is stated that,
consequent on the gromulgation of DRTC Rules, 1995, the
post of JSO has been converted into Technical Officer-a
from August, 1995. This called for an amendment to SRO 125
dated 29-05-92 which duly permitted Junior Scientific
Assistant (since redesignated Technical Officer-B) to
appear at the LDCE. However, thé said SRO has not been
-amended yet. The main contention of the Respondents is
that the post of Technical Officer-B and Scientist-B are
both in Group-A carrying identical pay scales, and the
present Applicants cannot be allowed to compete as
Departmental candidates from one post to another post in
the same Group carrying the same pay scale.
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6. The Respondents were directed to permit the
Applicants to appear for the LDCE, 1997,:::; held on 30th
November, 1997. It was also directed that they shall not
announce the results of the said examination in so faf as
these Applicants are concerned.
7. It 1is beyond dispute or controversy that the
statutory rules issued under Article 309 of the
Constitution cannot be modified to'the dis-advantage of a
section of the employees without a proper amendmenttc the

exhding rules. For some reason, such amendment has not

been issued-

8. It is now revealed that the Ministry of Defence

men-while has . - decided as under:-

"Any person holding the post of Senior Technical
Assistant or Technical Officer 'A' or Technical
Officer 'B' and having five years reqular service and
other technical personnels in the 1lower grades with
ten years regular service in Defence Research and
Development Organisation and possessing the
educational qualifications prescribed for the post of
Scientist 'B' in Schedule III shall be eligible to

appear at the said examination for which there shall-

be no upper age limit."

By another notification even the upper limit of 5
attempts for appearing at the LDCE has also been rela*ed
for LDCE, 1998.

9. In view of the submissions made by the
respondents, and those disclosed by them in SRO 100, dated
30th July, 1998, and letter No0.029/044/LD/RAC/98 dated
' 24-07-98, the contentions of the applicants stand conceded

by the Respondents themselves.
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10. The OA is therefore disposed of by a direction

that the sealed cover containing the results of the

Applicants in respect of the LDCE held on 30-11-97 be got

opened and. acted upon. If the applicants have qualified in

the written examination, the next part of the scheme i.e.,
Sinly

interview, shall have to be arranged within sty (GOT/éays
~ N

from the date of receipt of a copy of this order.

11. Thus, the OA is dispos#ed of. No costs.

@; o
(D.H.NASIR)
VICE CHAIRMAN

Dated : The ol 1999, 'ﬁ,.wﬁ.‘
—
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R IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT :: HYDERABAD

M.ANO. S8 oF 1998
IN
0.A.NO, 1599 OF 1997
Between: ‘

1. K.Soma Raju, S/e.,K.Nageswara Rao, aged
45 years, Occi:Technical Officer 'B',
bM.R.L.,, PO Kanchanbagh Hyderabad,-
H/o, Hyderabad ,

2. M,T.John, S/oJ4,T.Thomas, aged about
44 years, OcciTechnical Officer 'B*, _
D.M.R.L, PO Kanchanbagh Hydarabad, _
R/o. Hyderabad +. Petitioners/
, Applicants
"And : '

1, The Director General,
Defence Research & Develepment
Organisation, South Block 11,
New Delhi - . , .

2. The ﬁirocto.r,
Recruitment & Assessment Centre,
Defence Research & Development
'Organisation, Lucknow Road Timmapur,
New Delhi

3. The Directoer,
Defence Metallurgical Research Laboratory,
Kanchanbagh PO, Hyderabad ,

4, The Director (Admn.Services), v
. Defence Metallurgical Research Laberatory... Respondents/
Kanchanbagh PO, Hyderabad - 258 C Bespendants

MISCELLANEOUS APPLICATION FILED UNDER RULE % (3) OF THE
CENTRAL _ADMINISTRATIVE TRIBUNAL PROCEDURE RULES, 1987

For the reasons stated in the accompanying affidavit,
1t is prayed that this Hon'ble Tribunal may be pleased to
fix an early date for final disposal of the above 0.A in
the interest of justice.

Hyderabad, .
Dt: ~-10-98 Counsel for the Applicants




. R The above 0.A was admitted and an interim di-

“tiens of this Tribunal we were permitted to the exa-

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
' AT ¢ HYDERABAD ' : - .

M.ANO, RS T oF 1998
- . - .
0.ANO. 1599 OF 1997
Betweens - _ o
K.Soma Rajg\&'énothgr .o Petitione:/Appl}canys
And | |
The Director General - ' '
and others | .. Respondents/Respondents
AFEIDAVIT o | .

,I? K.Sema Raju, S/o.K.Nageswara Rao, aged 45
years, Occ:Technical Officer 'Bf; D;M.R:L. PO Kanchan~
bagh, Hyderabad, Resident of Hyderabad, do hereby |

solemnly affirm and state on.dath as follows:

1. I am the Petitioner herein and Applicant in r
the above O0.A and hence 1 am well acqialnted with f

the facts of the case. I am also filing this affidavit
on behalf of the other Petitioner also.

rection was gtanted on 28,11,1997, The Reépondents
also filed their repi?'statément; As per the direc-

mination held on 30.11,1997 for promotion to Scientist
'B' but the results have not been declared se fars

fﬁé next examination is also scheduled to be held

in Nonmber, 1998, As su#h,-lf the 0.A 1is not de-
‘cided at an early date we would suffer irreprable

loss and damage.

3.  Therefore it is prayed that this Hon'ble Tribunal

may be pleased to fix an early date for final disposa

r
of the above O.A in the interest 7%ifg§:é§${6a C%L? '

Sworn and signed before me K. £g
on this the Sjwday of C. Def\séaﬁen%.m) ,'

October, 1998,

Befot;ﬁgz/ .
Advecate :: Hyderabadf
' l
l
l
l

|
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IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL: HYDERABAD BENCH sHYD

IN
0.A.NO. 1599

Between:

'K.Soma Raju and |

another

And ﬂ
Whe Director Ge-
neral and ‘
others

OF 1998

OF 1997

.. Petitioners/
Applicants

<« Respondents/

:_muﬁespondents

MISCELLANEOUS APPLICATION FILED
UNDER RULE @(>) OF CENTRAL
'ADMINISTRATIVE TRIBUNAL PROCEDURE

RULES, 1987

|

M/s.Vemuri Venkateswar Rao,

A.Sri Ganesh &

Caqnsel fof“thg

h -
i

T.Prabhakar,

.- Advocates -

Applicants
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IN THE CENERAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

. AT HYDERABAD

. AN, W27 oF 1997

in
o.A%. 249 27 OF 19|'97

Between:

- i

1, K.Soma Raju, $/0.K.Nageswara
Rao, aged 44 years, Occ:Technical

Offlcer,'B‘, D.M.B.L. PC Kan¢hanbagh
Hyderabad, R/o.Hyderabad.

2. M,T.John, S/o.M.T.Thomas, aged
about 43 years, Occi:Technical
Officer, 'B', D.M.,R.L, PO, Aanchanbagh,
Hyderabad R/o Hyderabad

!

;. Petltioners/
Applicants

| And ;
1. The Director General,
Defence Research & Development
Organisation, South Block II,
New Delhi

2. The Director, '
Recruitment & Assessment Centre,]
Defence Research & Development
Organisation, Lucknow Road,
Timmapur, New Delhi

3. The Director,
Defence Metallurgical Hesearch
Laboratory, Kanchanbagh P G,
Hyderabad - 258

4, The Director (Admin.Services),
Defence Metallurgical Besearch
Laboratory, Kanchanbagh .0,
Hyderabad - 258 .._Respondents/
. : Respondents

MISCELLANEOUS APPLICATION FILED UNDER RULE 4(5)
OF THE CENTRAL ADMINISTRATIVE TRIBUNAL PROCEDURE
RULES, 1987

The applicants herein have filed the

above O.A seeking the same relief i,e., to permit




/12 1/

them to appear for the Limited Departmental
Competitive Examination, 1997 scheduled to

be held on 30.11.1997 and to guash the impugned
letter dt.29.10,97 issued by the 2nd Respondent
and communicated by the 4th Respondent vide
Internal Office Note dated 7.11.1997. Relief

prayed by them is also similar.

Hence, the applicénts humbly pray
that this Hon'ble Tribunal may be pleased
to mExxxk permit them to file single C.A
for the relief prayed for by them and pass
any. other order or orders as deem fit and

proper in the circumstances of the case.

VERIFICATTIGON

Ve, K;Soﬁa Raju and M.T.John, the
applicants herein do hereby verify that the
contents-as state above are true and correct
to the best of our knowledge, belief and on
infoimation and hence verified on this the

q?kfﬁday of November, 1997.

Hyderabad,
Dts -11-1997
To

The Hegistrar,

Central Adminisirative
Tribunal,

Hyderabad Bench,
Hyderabad.

€ Somnen /@i_gﬁ

Y #—m

Counse the Applicants | Applicants
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Ssaitlus
s 4.

SPECTAL AB3E3S/ENT FROIT TWU0043I00 1S 10 TECINTOTN tar

Date:of Intervicw ! 25-03-1983 _
Time . . © 1 0900 brs for“81Mo, 1 to 18

1400 nrs for .S1."o. 49 to 34
1 .40, TG, Sllio. - T.io
1. 578 16. 629
02. 591 19. 616
03, 592 20, 612
ok, 593 21. 513
05. 551 _ 22, 614

06, . 607 23, 624
o7. - 605 24, ' 620

03. c. 604 25, 530
09, L 597 26, . 633
10, 598 27, 631
1. 502 28, - 625
12, 503 - 29, 637
13, 653 | 30. 627
e 618:. 31, 636
15, 815 32, 639
16, 617 33, 645
17, < 519 ' 34, 64
LIMITED ] '“P*”“”TQWKL COIPITETIVE BYANIH, TION fIJ?.T..
POST, OF I LCIAR, TAT
1. Shiri 8 L“AHLA RAC, T/ voe

\ e 2, Shri NG 3.NC.R VERLLL, T/L 1 |

L 2. Shri VEL. .4 0K, TR 1T

' Date of Iﬁtervi&w : 25-08-19483

Time _ t 0800 hrs .
Venue | : ‘ : Cereaic Building

LIMITED DEPARTT il “.L L, COMPETETTIVE W BAJEN 'T’IO'\¥ FO”{ KRR

FO3T OF L ASSISILNT 1

1. Shl" D S T.V Ll LJJL, 41..“ ':‘L'
2, Shri N KRISIH.G, Technicien !0

Date of Written Toast & 21-08-1995

Interview
Time SRR ¢ 1000 hrs
Venue ) ' ¢ Ceranmic Building

Chonge 1€ nny in the AROVe progromde will be intinated
seperately, .\{1 :
e Vs
\ b | /

l “\ ' \A\' : ‘7!‘ ‘ “ref
) 5 Wb SRR o
(N TsJ”LDUJ AN o)
Senior drinistr-tive Officer
' for DIRECTOR
RESTRICT D o
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IﬁgADICT;N A

Date of
Date of

S1,No

LR Y

01,
02.
03.
ok,
05,
06,
o7.
08,
09.
10,
1.
12,
13.

RESTRICTED

. RESTRICTED
i \' -4 3

TECHNICIAN ’B"”O TQCQN;?I%Q tct

Dzte of Trade Test. : 24-08-1958
Date of Interview/Time s g+ 25.08-19083
RS Lo S1.io

01, 563 14,

02, 572 15,

03. 557 16,

o4, 552 17,

35, 570 18,

06, 586 19,

07. 553 20,

08. 580 21.

09. 584 22,

10, -, 565 23,

11, 405 2L,

12, . 3399 25,

13. 393 26,

IO, TECHHICT..N '3!,

at 1000 hrs

LJio.

397
430
408

a? 1000 hrs

lrﬂde Test : 21=-08-4958
Interview/Tine : 24-08-1598
- T.xe. Slale .o
' 14, 473
15. Lk
456 16. 478
453 17 480
h57 13, 479
674 19, 483
634 20, 481
714 21. 77
708 22, 488
L6 23, Ll
1464 by, 497
456 25, 526
458 26, 540
veesd]/m
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ORDER

ORAL ORDER (PER HON.SHRI H.RAJENDRA PRASAD : MEMBER (A))

|
Heard Mr.V.Venkateswara Rao, Learned Counsel for

4
the Applicants and Mr.V.Rajeswara Rao, Learned Counsel for

the Respondents.

2. The Applicants, who are Technical Officers,
Grade-B (R8.2200~4000/8000-13500) in the Defence
"Metallurgical Research Laboratory, offeyed their

candidature at the Limited Departmental Competitive

‘Examination, 1998, for promotion to Scientist-B.

Respondent-4 intimated (Annexure-2 to the OA) that
they were not eligible to appear at the examination. Hence
‘this Oa.

3. It is contended by the Applicants  that they
Ifulfil the eligibility criteria which were in force untill
Ithen, besides possessing the educational qualifications
lprescribed for Scientist-B in Scheduled-III of DRDS Rules;
that they were also permitted duly to appear for the same
Examination held during 1995 and 1996.

The  Applicants contend that the ' impugned
rejection of their candidature for 1998 Examination is
unlawful on the following grounds:

The DRD Service (Amendment) Rules, 1987, permit
the promotion of Scientific and Technical peréonnel who
possess five years of regular service in DRDO to éppear for
the Examination for promotion to Scientist-B proéided they
fulfil the educational criteria. Prior to thié the DRD
Service Rules, 1978, also allowed a similar concéssion to
Technical Officer-B and others. The pay séales of

Technical Officer Grade-B and Scientist-B are identical.

| .
There 1is no provision in DRDS Rules which prohibits

X

A



ENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

IN THE C
AT HYDERABAD
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0.A.No.1599/97. : pt. of Decision : 20 YARA L
‘ \
1. K.Soma Radu
..Applicants.

2. M.T.John

Vs

1. The Director General,
Defence Research & pDevelopment
Organigation, seuth Block II;

New Delhi.

2. The Director, )
Recruitment & Assessment Centre, ST
Defence Research & Development -
Organisationy Lucknow Road,

Timmapur, New Delhi.

3. The Director, AT
Defence Metallurgical R |
Research Laboratory, B
Kanchanbagh P.O..

Hyderabad - 258.

4. The Direchtor (Admn.Services),
Defence Metallurgical Research
Laboratory, Kanchanbagh P.O.,

Hyderabad - 258, . .Respondents.

Counsel for the applicants . Mr.V.Venkateswara Rao

Mr.V.Rajeswara Rao;

Counsel for the respondents
addl .CGSC.

CORAM: -
THE HON'BLE JUSTICE SHRI D.H.NASIR VICE CHAIRMAN

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (ADMN.)%H1
: e

.. 2/-
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6. The Respondents were directed to permit the

which ]
Applicants to appear for the LDCE, 1997, was held on 30th
f » I

November, 1997. It was also directed that they shall not

announce the results of the said examination in s¢ far as

I . |
these Applicants are concerned. ' :

T It is beyond dispute or controversy that the
' 1

statutory rules issued under Article 309 of the

: |
Constitution cannot be modified to the dis-advantage of a

section of the employees without a proper amendment'to the
| ]

For some reason, such amendment has not
|

em’sh'ng rules.

been issued. |

8. It is now revealed that the Ministry of Defence
1

mean while has decided as under:- t

"Any person holding the post of Senior Technical
- Assistant or Technical Officer ‘'A' or Technical
 Officer 'B' and having five years regular service and
,other technical personnels in the lower grades with
ten years regular service in Defence Research and
'Development Organisation and possessing ' the
'educational qualifications prescribed for the pdst of
*Scientist 'B' in Schedule III shall be eligible to

-appear at the gaid examination for which there ,shall
be' no upper age limit."

By another notification even the upper limit' of 5
1
attempts for appearing at the LDCE has also been relaxed

for LDCE, 1998,

9. . In wview of the submissions made by : the
resporidents, and those disclosed by them in SRO 100, dated
30th July, 1998, and letter No0.029/044/LD/RAC/98 dated

1 b
24-07-98, the contentions of the applicants stand conceded

by the' Respondents themselves. ‘ ¢
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Technical Officer-B from appearing at the Examination.

Moreover, the decision to reject their candidature appears

to be based only on the recommendation of Respondent No.2,
who, being merely a selection/recommendatory body, is not

empowered to amend the statutory rules framed under Article

309 of the Constitution.
The Applicants pray for the setting aside of the

4.

impugned order (Annexure-2) communicating the decision

(dated 29-10-97) of second respondent.
|

5. The Respondents in their counter-affidavit submit

that, prior to the promulgation to the DRDS Rules in 1979,

the post JSO (Group 'B' Gazetted) formed part of the

combined Defence Science Services. On promulgation of the

said rules the JS0Os were excluded from the cadre.

Thereupon a number of representations were received from

from

the affected personnel questioning their exclusion

eligibility to appear in the LDCE.  The eligibility

conditions were therefore reviewed. It. is stated that,

consequent on the promulgation of DRTC Rules, 1995, the

post of 'JSO hag been converted into Technical Officer-A

from August, 1995. This called for an amendment to SRO 125

dated 29-05-92 which duly permitted Junior Scientific

Assistant (since redesignated Technical Officer-B} to

appear at the LDCE. However, the said SRO has not been

amended vyet. The main contention of the Respondents is

that the post of Technical Officer-B and Scientist-B are
both in Group-A carrying identical pay scales, and the

present Applicants cannot be allowed to compete as

Departmental candidates from one post to another post in
the same Group carrying the same pay scale.

Q;/\,

v
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10. The OA is therefore disposed of by a direction

results of the

that the sealed cover «containing the

Applicants in respect of the LDCE held on 30-11-97 be got

opened and acted upon. If the applicants have gualified in

the written examination, the next part of the scheme i.e.,
. Sinly
interview, shall have to be arranged within mmsky (SOT/aays
. "~
from the date of receipt of a copy of this order.

11. Thus, the OA is disposged of. No costs.

/




\GENTRHL ADMINISTRATIVE TRIBUNAL HYDERABRD BENCH AT HYDERAZAD.

‘st Floor,HAC~ Bhavan, Opp:Public Garden, Hyderal 'd.500004.A.P R
| ORIGINAL APPLICATION Nd. ¢ggg aF ~199 4,
Apzlicant(s) v/s Respondent (5)

By Advocate Shri:

K. Sona !.j‘

Fofm No.9.
(S5ee Rule 29)

5.0, DRDO, Min, of m&mg a.‘l‘ﬁk.

e,

BY.R.P.A.D.

New bLlh.

Vovenkatesar (By/Central Govt.3tanding Csounsel)

To. ‘$ri, V.Rafeswars Reo, Addl. CGrC.

L‘/“" »

v 3N

the Director Canaral, pDefence Research & pevelepment Organ
- sation, South Block II, W¥ew Nelhl, :

The Director, Recrulitment & Assessment Centce, Defonce e
& Pevelopment Orgsnisstion, Lucksow road, Tiomepur, BNew _M.

£3. The Director, Defence Metallurgical Research Laboratory,
Kanchanbagh PO, Hydsrabad,

- < e Directar(Admn, tervices}, Dafence, Metallurgical unafch

. tLasveratory, Xenchambagh FO. Wyl

Uhereéz ar. application filed by ‘the above named applicant
under Sectisn 15 of the Administrative Tribunal Act, 1985 asg

in the copy @ neted hersunto has been registered and upon
preliminary hear:ng tne Tribunal has admitted the application.
Notice 1s hereby given to you that if you wish to contest
tha application, s/gu may Pile your reply @lcng with the document
LW suppsey thgreo® and after serving zopy of the same on the
@pplicant or nim 1goal sractitioner within 30 days of receipt of
the notice before this *ribunal; either :in person or through a
Legal prectitioner/ Preientinc 9fficer aspointed by you“'i"n -
this behalf. In defaul-, the &pid application may be heard and

decided in your absence o or after that date without any
furthar Notice. '
Issued under my hand ard the sedl of the Tribunal

This the Twentyeightisth .
. hls f‘?e . . -”u . N . . - s ae an U‘fL Wr‘ . » . . .199‘

//BY ORDER OF "HE TRIBUNAL//

2«12.1997 ‘ él
* ' FOR REGISTRAR.

ODate:

g%éjjquy'




B i b anlane

e e

" et

—— e o4

P

R

r v
i Tad

~ SRNo. - LT
District

In the Central Administrative
Tribunal at Hy¢derabad

' I\ ) =y . L ]
O.A. No. Pf 199
Ny .\'1 ¥
I
)
VAKALAT
.. |
ACCEPTED . |
‘ J:ng u
qu v
. + )
. |k .
b
} e
Date ......cceeeee. 189
|
- VY. VENKATESWAR RAO
~ ADVOCATE,
I
Applicant
Counsel for Petitioner
Respondent
i

Address for Service : IP‘hone 1 7665481

V. Venkateswar Rao,

Advocate
1-8-430, Chikkadpally,
Hyderabad - 500 020.



IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL AT HYDERABAD

0.A. No, \DC\C\ of 1997
]O QS@U—”’/\ Loiljﬁt i Q/(}:E?M ¢
Wy

A Applicant
w 2 PO gy (,(M_/u/\{) M )
VERSUS
I/'We Respondent

Applicant-Petitioner

in the above Application/Petition do hereby appoint and retain
Respondent , .

| ' | l
o ) sl ey

Advocate/s of the Tribunal to appear for mefus in the above
Application/Petition and to conduct and prosecute (or defend) the same and
all proceedings that may be taken in respect of my application connected
with the same or any decree or order passed therein including all applications
for return of documents or the receipt of any moneys that may be
payable to me/us in the said Application/Petition and also to appear in all
applications for leave to the Supreme Court of Indla and for review of judgement
and to enter into compromise.

e gislranv
/3 4»* sty 65 C, Sorve C S =
54 ? __RECEIVED e\
1o ®

28NOV m'f C K. soma Wf«“fu) (M. Sonn)

I Certify that the contents of this Vakalat were read out and explained in
(veerereerereseeneennainnn) iN My presence to the executant or executants who appeared
perfectly to understand the same and made his/her/their signature or marks in
my presence. '
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Central Administrative "'l;ribu;fal, -
Hyderabad Bench, Hyderabad.

OA[GA No, l g%j of 19’97

- =

i
. 4
t 1
N i
F 1
i a " .
"!L LoE o . . ——
“w5.% MEMO OF APPEARANCE
1o
g |
: .
. H v
£ -
L] a*

. : y
X V. RAJESWARA RAO
ADVOCATE :
Standing Counsel for Raifways,
Addl. Standing Counse! for Central Govt,

¢

Counsel for...ccivivrederncininnnsens

Address for Service § ‘Phone ; 272585

104/2 RT, Sanjesvareddy Nagar, |
HYDERABAD-500 038, |
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Central Administrative Tribunal, Hyderabad Bench
HYDERABAD.

0A/GA No. fg/ 35 of 1997 |

BETWEEN
K‘ | w ka/l/\b/‘-f W Applicant (s)
@Aur{w

Vs,

W Q/LMJ' QJ?—;D Respondent (s
(OQ(DJO ) WLJ “
~ | mww

" MEMO OF APPEARANCE

,‘ @m ""“ul,
S g @V firg. ‘

P

To,

by the CentralfState—Government/Government-—Servent/ . ............... authority /corporation/
society notified under Sec. 14 of the Adminin Act, 1c85 Hereby appear for
applicant Ne— -7+ ww..JRespondent No-——T......... .. and undertuke to plead and act

for them in all matters in the aforesaid case,

Date ¢ V. RAJESWARA RAQO
Address of the|Counsel! for Service Standing Counsel for Railways,

V Rajeswara Rao Addl. Standing Counsel for Central Govt.
104/2 RT. Sanjeevareddy Nagar,

HYDERABAD - 500 038.

Place : Hyd raj 3 K | | W

Signature & Designation of the Counsel,






